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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL 
AI-IEDABAD BENCH 

O.A. No. 626 OF 197 	WX 

DATE OF DECISION 25-3-1991 	- 

Loj Goku1, 	 Petitioner 

_Advocte for the Petitioner() 

\'crsus 

iLndia& Or •_ 	Respondent 

r. 	 Advocate for the Responueiit (s) 

CORAM 

The Hotfhle Mr. 	l ingh, dministrative Namber. 
' S 

The Hon'ble Mr. .3anhana iKrishnan, Judicial Nener. 

1, 	Whether Reporters of local papers may be allowed to see the Judgernent? '• - 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
JpRr4t) -12 CAT/86---3-! 5- 5,000 
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Doji Gokul, 
rasiing at Railway Colony 
uarter No.L/1L5/A, 

Near Railway Running Room, 
Palonpur, List: Eanaskantha. 

 

.5... pplic ant. 

(Advocate: hr. R.J. Oza) 

J r - us. 

Jnion of Indis: 
Nic to he servod thrauph: 

The ( naral Manager, 
estern Railwaa, Churchgate, 

Bombay - 400 001). 

The Divisional Railway Manager, 
Ajmer Li zisi:n, LFst ra Railaav, 
Ajms r. 

The Ljij,nl Mechanical ngirier(Leca. 
Ajmor Ljviion, 
estcrn Railway, jmer. 	.....Lcespondents. 

(i.cvocate: Nr.3.R.Kyada) 

RAL )RE.LR 

O-A.No.  626/87 

-ate: 25-3-1991. 

Par: -Ion'bi hr. L.N. Sinai-i, Adminietrabiie Nembor. 

I'his Jr.icsinal pp1icaticn under section 19 

of thE-: Administrjtjve: Tribuno.ls Act 1985 challoncios 

removal from service of the applicant 	on account 

of his conviction br the Judicial Magistrate(F.b.) 

Palanpur on 10.5.1932 for an offence punishable 

under the Bombay Prohibition Act road with section 

120-3 of Indian Rai1..ay Act. The applicant suomitted 

appeal before Divisional Railay Manager on 6.1.1984. 

The samcdocicod on 27.4.19.34 end the acrolicant has 

sbatod that the aepollata order has not been served 
M 

upon the eetitionor out bt c- 	know abouty the 

month of October 1987. A,o7oarontly this alec. has C.00fl 
L 

takcn 1.y the aoplicant 	 tho limitation 

ob C t ac 1 	2he application is patantly barred oy 



limitation oravisions cnroined in 5ecticn 21 of the 

eo.ove Act. Uowever no condonation apolicatien has 

been filed. Limitation has to be counted from the 

date appeal was decided on 27.4.1984. Even if the 

applicant did not hear from the respondents about the 

decision of his appeal,he could not wait indefinitely 
rk 

know about it to take proper measures. 

Apart from the above the dismissal from 

service is based on a CeurJcnnvjctjcn. Even in his 

appeal apol ic ation preferred to the bivisional 

RailJay iionager it is stated that the aeplicant was 

called from leave to handover the chargsheet for 

rmoval from service which he refused, to ascopt. 

tad 

oe order of the disc iplinory outhority 

ias dcemd to have hen served on him. 	ven this 
r j  

copal ecelication to the deoartment:4 	dated 

6.1. 1984 and the order of ouniobment of the 

disc ipiiaary authority - -g dated 1L. 5.1982, is 
k 

Uc. Thus there is 	casca 	s. of delay the 

applicant has son showing. 

han the mtt=r is called cut today,neithcr 

aspi icant nor couns1 is resent. 3y tie is fri unal 's 

order 6tsd 25.2.1991 e finalopportunity wes given 

to th aelicant end counsel. 

In the matter with above l-c 	substance 

we sc no grounds for y  other 	., except was sing 
6_ 

the ordorj the application iS dismissed with no order - 

to 	 r 

/ 

ianthcna Krishnan)' 	 (hii. bincjh) 
JUdicial 	 drnn. erreer 

II 
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M.A.St.214/91 

in 
O.A. 626/87 

(u .V .Krishnan) 

Vice-Chairman. 

)ate 	'QfiLjc 	ct  

-------t--------------- 	 --- --- 	- 
(13) 	 Present: None for the applicant. 

11.8.1992 

The applicant has filed this M.A. for 

j restoration of the O.A. Objections in the M.A. 

have not been removed. Issue notice to the learned 

counsel for the applicant to rectify the mistakes 

within 15 days. List before the Bench for further 

direction on 31st August, 1992. 

/ 
(R.C.13hatt) 	 (N.V.Krishnan) 
Member(J) 	 Vice Chairman 

Htc. 

31-8-92 	 This aoolication has been called twice. Neither 

the applicant nor his Counsel is present. 

M.A. ST. 214/91 is under consideration. 	re 

it 	are objections thich 	have 	still1removed 

Qn 11-8-2- 	ord.eTotice t'o be issued to the 
! 	 p 	Co]nsel which is served. 	ho 

	

'A 	 regarding serviceawaited.. t m ±xx afer 
15 days with report or service. Call on 16-9-92. 

.7, 

(R .0 .Bhatt) 
I 	Member (J) 

t.. 

I 



1 .V.Krihinrn) 

Vice Ow irman. 

: 
-..------.. •____i 	 - - -- 

ORt E ____________ ---- -------------------  

22-1O2 icen: le 	)Teve7 a alic.tion 

Oft. 2 	/91 in :e3 a ct of w.icf tfere 	re objecor 

• Ofjecions 	eve not been removec. Nailces were 

j::e0c:o 	be courwel to re ove L°enbeC ioris 

before 1 	- -1 :92 en 	oct noLeces ilve. nlen.Ly 

been srvef .fo e:e ref before on 	he 

lwt two 	e.nring on 1 	-2-1f 2 en( xi 	7-iO--92 

'i'oe leerne( counsel for the neelicar: x 	. 

eict -abe. In -.e in :erest ol j isti:e he 

'riven re none oeoorLunitv :0 eve Lte 

roctifiet ov tic: or by hi: clie'r. No f.rhnr tine 

will be 'riven txiX( for mis nirmeme. Call on  

lfth 	o7nI:.er 	• 2. 	- 

- -- 



.jt. 2is/i± i 

c.;\. 

	

------ -- 	_ 
Date 	fics Rcort 

- 
3rcier 

___ 

/ 

- icn: oU ssl s: 

sick roc.. s 	uld 1Ke to hcr 

him 	jn rcs cot 	or thc obccisns risod 

in s 	hs 	hs rrs:cc 	o 

in tosr in ..t. 	itsif. 

- 	
:11 or :th ctobcr I h2. 

14 

	 (C.th Lu) 	 (h .7.Krish:sn) 

:.L- sr (J•) 	 VicS C1i 

4 

7-10-1992 Shri n.J. °za for the applicant, in 

R.A. St. 	214/1992 has senda sick 

note. List for direction on 22nd OctoLtr 

1992. 

(R.C.Bhatt) 	 (N.V.Krishnan) 

M5mber () 	 Vice Chairman. 

*AS. 
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CENTPAL ADMINISTRATIVE TRIBUNAL 
A}-il'4EDABAD BENCH 

* 	 Original Petition No, of 	7 
Miscellaneous Petition No, 	 of 

Shrj 	 - Petitioner 

Versus 

This application has been submitted to the 

Tribunal 	 Under section 

19 of the Administrative Tribunal Act,1985 and the 

same has been scntinised with reference to the 

points mentioned in check list in the light of the 

provisions contained in the Arnjnjstrative Tribunals 

Act, 1985 and Central Admjnstrative Tribunal (Procedure) 

Ru1es 1985. 

ILI 	
The application has been found in order and may 

be listed on 	i 	 or admission. 

The application is not been found in order for the 

reasons indicated in the chei}z list. The applicant 

may be advised to rectify th 	within 10 days 

-Draft letter is placed 	ow for Signature. 

The applicant has since removed the defects and the 

applicant may now be listed for admission. 

Y X 

/ 

I 7J 

(_1 
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